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Lajpat Nagar (New Delhi)

*2330. Shrimati Sooheta Kripalani:
Will the Minister of Rehabilitation and 
Minority Affairs be pleased to state:

(a) whether it is a fact that Gov* 
eminent had originally proposed to 
charge market price of land prevail­
ing at the time of raising structures 
plus development charges from allot­
tees m Lajpat Nagar (New Delhi); 
and

(b) if so, the reasons for changing 
the basis for evaluating the property?

The Minister of Rehabilitation and 
Minority Affairs (Shri Mehr Chand 
Khanna): (a) No

(b) Does not arise




